FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SVP INDUSTRIES LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

SVP Industries Limited

Date of incorporation of corporate
debtor

24/10/1961

Authority under which corporate
debtor is incorporated / registered

Registrar of Companies- UP-II

Corporate Identity No. / Limited
Liability  Identification No. of
corporate debtor

U21011UP1961PLC002861

Address of the registered office and
principal office (if any) of corporate
debtor

Regd. Address: Mansurpur, Muzaffarnagar,
Uttar Pradesh, Uttar Pradesh-251203

Corporate Office: 59/15 Satyam House-Ground
Floor, Guru Ravi Dass Marg Kalkaji Extension,
Delhi-110019

Insolvency commencement date in
respect of corporate debtor

14.07.2026 (copy of the order received on
16.07.2026)

Estimated date of closure of
insolvency resolution process

12/01/2027 (from the date of the receipt of the
order on 16.07.2026)

Name and registration number of the
insolvency professional acting as
interim resolution professional

Name: Pawan Garg
Reg  No: IBBI/TPA-002/IP-N01011/2020-
2021/13267

Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: 14054, ATS One Hamlet, Sector 104,
Noida, Uttar Pradesh-201304
Email Id; cspawan.garg(@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Address: 14054, ATS One Hamlet, Sector 104,
Noida, Uttar Pradesh-201304
Email Id: svpind.cirp@gmail.com

11.

Last date for submission of claims

30/07/2026 (from the date of the receipt of the
order on 16.07.2026)

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

NA

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

NA

14.

(a) Relevant Forms and

(b) Details of authorized
representatives
are available at:

a. Web link: https://ibbi.gov.in/home/downloads
Physical Address: same as above in point no. 10
b. NA

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench has
ordered the commencement of a corporate insolvency resolution process of the SVP Industries
Limited on 14/07/2026 (Copy of the Order received on 16.07.2026).



mailto:cspawan.garg@gmail.com
mailto:svpind.cirp@gmail.com
https://ibbi.gov.in/home/downloads

The creditors of SVP Industries Limited are hereby called upon to submit their claims with
proof on or before 30/07/2026 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Pawan Garg

Interim Resolution Professional

In the matter of SVP Industries Limited

Regn. No.: IBBI/TPA-002/IP-N01011/2020-2021/13267

Reg Address: 14054, ATS One Hamlet, Sector 104, Noida, Uttar Pradesh-201304
Email Id: cspawan.garg@gmail.com, svpind.cirp@gmail.com

Date: 18.07.2026
Place: Noida


mailto:cspawan.garg@gmail.com
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FORM NO. INC-26

[Pursuant te Rule 30 of the Companies
{Incorporation) Rules, 2084]
Bvertizeemant in ba poblshed in tha newspapar
for chenge of regsterad offica of the Compary
from one siata 1 Broer
Before the Central Government
Morthern Reglon
in the meatiar of sub-saction ) of Secton 13
al Cornganias Ael, 2003 and clauss ja) o
sub naie (5 al Fude 30 o the Campanies
[rnrparalion| Rules, 2012
AMND

I e matier af I}EHTLEF“L“ F.AEH“]H
PRIVATE LIMITED resving its regstersd ciies
al 0= 20, Ground Fioor, Vishakha Enclave,
Pitampura, Delhi - 10034, . [Peditionar],
NOTICE is hredne crven B the Ganesal public al
{he Company proposes o make an appicalion fo
the Central Government under Sacton 13 of tha
Companies Ack 2063 =esling confrmation of
alleraton of the Memerandum of Azsoclation of tha
Corngpany i S of the special resohilion passsd
by [he sharebaiders of e Company al iheir Exira
Cirdinary (eneral MesSng held on Thursday, 5"
Jung, D026 at 1.00 PM. bo onafils S Company do
change its Regslarsd Offce from - the Mational
Capital Ternfory of Delhi o “the State of
Haryana.”
ANy pevsan whose interestis likety b be affected by
the proposed chards of the registaned affce of the
Cornpany may deiveralther on ihe MCA-21 portal
[www.meagoving by filing invesior compdaind
Parm or causs fo be defwensd or send by regisiened
posi of hsther ohigchons supported by an afidavil
stating the nature of heher mierest and grounds of
opposition o the Reglonal Director, Morthem
Region, B-2 Wing, 2° Floor, PL Deemdayal
Antyodaya Bhawan, 0G0 Complex, Mew Dalhs -
0003, witvrs fourteen days from (he date ol
publicaton ol this fofice with a copy 1o The Pesilioner
Cormpany at s regsiensd affice at e addmss
menfoned above

Fr and on oahall of thepplicant

GENTLEFOLK FASHION PRIVATE LIMITED

i

PADAM KUMAR AGARWAL

Date | 18X75A02G Director
Plage : Dal DM 03536542

SATURDAY, JULY 18, 2026

Hinduja Housing Finance Ltd.
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-

600015. Branch Offices: 2nd Floor, 212B &212C . Plot no - TC/G-2/12 &
TCI/G-5/5 Cyber Heights, Vibhuti Khand, Gomtinagar
Lucknow, UP - 226010 Email: auction@hindujahousingfinance.com

L L IERE
LEERTFLY S To sy LA |

RRM- PUSHKAR AWASTHI - 9453043399 ¢ CRM- CHANDAN GOSWAMI - 9838518098
RLM - BRAJESH AWASTHI - 9918301885 « CLM - AMAN KUMAR SAINI - 7007586439
PHYSICAL POSSESSION NOTICE
Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE
LIMITED under Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (No. 3 of 2002) and in exercise of powers conferred under section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice was issued
on the dates mentioned against each account and stated hereinafter calling upon the borrower
(hereinafter the borrower and guarantors are collectively referred to as the "the Borrowers") to

repay the amount within 60 days from the date of receipt of said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrower and the
publicin general that the undersigned has taken possession of the property described herein below
in exercise of powers conferred on him under sub-setion 4 of section 13 of Act read with rule 8 of the
Security Interest Enforcement Rules, 2002 on this the dates mentioned against each account.

The borrower/guarantor in particular and the public in general is hereby cautioned not to deal
with the property and any dealing with the property will be subject to the charge of the
HINDUJA HOUSING FINANCE LIMITED for an mount and future interest at the contractual rate on
the aforesaid amount together with incidental expenses, costs, charges, etc. thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

Demand Notice Date
Date of Possession

Amount
Outstanding

Sr. LAN Nos. / Name of Borrowers /
[No. Guarantors & Address

1.1 UP/LKN/LUKN/A000002265, MOHD FAHAD SO MOHD | 02-04-2026 | Rs.19,57,653)-
USMAN, KAYNAT W/O MOHD FAHAD, RIO 544/1561, [~ 14-07.2026 |s on 17-03-2026
SAMNAN GARDEN CAMPBELL ROAD GALI NO. 5 Phvsical olus interest
LUCKNOW UTTAR PRADESH INDIA-226003 ysica thereon

LTS

Registered and Corporate Office; YES BANK House Cff Western Exoress Highway,

Regional Office At Sth Floor, Max Tower, Sector 168, Noida, U P- 2013019

Publication of Notice u/s 13 (2) of the SARFAESI Act

Molice ig herely given that the under mentoned borrowens)/Co-Bomower(s) guerantorismortgagons)  who have defaulted in-ihe
repayment of principal and interest of the faclities ablained by them from the Bank and whosa faciities account have been dassified as Non-
Parfarming Assets (NPAL The notice wasissuad o them under Sechon 1302} of the Securilizabion and Re-construchon of Financial Assats and
Enforcamant of Security Inferest Act 2002 (SARFAES] Act) on theirfast known addresses bt they have been retemed un-served and &3 such
lhey are heraby infarmead by way of this pubkic nolica.

Santacruz East, Mumbal = 200055 india. Website: v veshank 5

Marlgagor]

Coly) g5 on 0B-July-2026

ar | Account | Type of MName of Borrowers, co-borrowers, Ofs. As par 13(2) Motice | NPA Date | Notice Dafe|
_I'.I&_ - Ma, Loan !.!mtgagursm 99999 L
1. | Overdrall’ | Owerdraft |1, MSARAgencas (Bomower) Rz 4062417 40v-_(Rs, 03-July- 10 duly-
faciby Z Mr. Fam Del{ Sharma [Guarantor & FeetyLakh, Sty Two 2 2024
Cust D Proprietor & Moriga Thougand Four Hundred
L0045 3. Mr Gaendra Kurnar Sharma (Guarantor 8| Savendesn snd paisa forty

Details Of Secured Asset : Property No, 1piot Khasra No 235 Mauza Kesba Kog! U Nesr Nagla Molvi imangal Vikar Cofany) Tehsil Ked Dish
Aligarh. Araa 124 .57 5q Mir Boundarnies Easl- Rasta 25 Wide, Wesl- Properly O Gavati Desi, North- Proparty Of Somilata; South- Mohanial
Ard Ofiner

Places; Aligarh.

Tha afove bormowarsyco-Bomower(s) guaranlonslimorlgagons) (whenever aopicabla) are haraby cailed upon fo make paymeand af
outstanding amount withen 60 days from the date of publicaton of tis ndton, filing which further stepswill be aken after axpiry of said 60 days
imcer sut-section () of Section 13 of SARFAES] Act. This is 1o bring b your attention that under 3ec 15(8) of SARFAESI Act, wherna the amount
of dues of Iha sscured creditor bogethar wilh all cosls, chargas and expenzas moured by him i terdesad o the secured creditorat any lime
beatfar L diate al pabbicalon ol nolice i @e public autlion brden privabe lrealy, tha secured assal shall nol e Sald o Iransharmad by us and g
further steps shall betaken by us B iransfer or sale of that secured assal

Diate J18.07. 2026 Sdi- {Authorized Officar)

YES BANK LMITED

Description of the Property: Property having Plot No. 41 & 42 Khasra No. 479 village Mo. Nagar
Rahmat Nagar Pargana & tehsil Malihabad District Lucknow Sub-Registrar and District
Malihabad Lucknow, Uttar Pradesh 226102. Area admeasuring 2000 Sq Ft. North : 20Ft wide
road, South : Plot No. 17 & 18, East : Plot No. 40, West : Plot No. 43
Date: 18.07.2026,

Authorised Officer,

NORTHERN RAILWAY
Notice No.- Scrap Used QIVE-Auction/S5B/2026-2T7 Dated:-16.07. 2026

Place: Lucknow

Hinduja Housing Finance Limited|

ASSET RECOVERY MANAGEMENT

: BRANCH, FAZILKA FIRST FLOOR MAIN
m Wﬂ]ﬂbgﬂﬂ%ﬂjﬂ% BRE&E, BRANCH RED CROSS CHOWK, FAZILKA,

152123, E-Mail:cs8225@pnb.BANK.in
INTENDED SALE NOTICE Date : 16.07.2026

M/S Rupian Wala Trading Co.  |Sh. Bohar Singh S/o Sh. Gurjant
Village Rupian Wala,Tehsil &[Singh,(Prop. M/S Rupian Wala
Distt.-Faridkot -151212 Trading Co.),Village Rupian Wala,
Tehsil & Distt. Faridkot-151212.
Shri. Harjit Singh S/o Gurjang Singh, (Guarantor in M/s Rupian Wala
Trading Co.),Village Rupian Wala,Teh & Distt.- Faridkot-151212.

Notice under section 13(4) of the securitization and Reconstruction of]
financial Assets and Enforcement of Security Interest Act, 2002, read with
Rule 8(6) of the Security interest (Enforcement) Rules,2002.

Dear SirMadam,

Sub: Sale of Secured Assets
Please refer to the notice dated 12.10.2016 issued u/s 13(2) of the
Securitization and Reconstruction of financial Assets and Enforcement of
Security Interest Act, 2002 by bank, and also possession notice U/s
13(4)issued on 10.01.2017 by the Authorized Officer.

SECURED ASSET

All that part and parcel of the property consisting of Residential cum
Commercial Property Measuring 04K 12.75M as 1/8 share of 37K 02
Marlas in Khewat No. 686/622, Khatuni No.1347,1348,1349, Khasra
No.785/1/3 1,2180/784/13-17, 1402/1/8 10, 1403/1/11 14 vide Sale Deed
N0.998 Dated 02.02.2012.Situated at Guruharsahai Road Sadiq in the
name of Harijit Singh.Bounded:- On the North by: House of Pritam Singh
(Bahi 315.66’ ),On the South by: Gurjang Singh (Bahi 315.66’),0n the
East by: Self (Bahi 80’),0n the West by: Road Guruharsahai ( Bahi 80’).

In this connection, you are hereby called upon to pay the outstanding dues
amounting to Rs.71,54,729.91 as on 12.10.2016 plus future interest and
costs including legal and other charges incurred by the undersigned,
within 30 days from the date of receipt of this notice and get release of the
aforesaid assets from the undersigned.

In case you failed to pay the aforesaid amounts within the said period, the
undersigned may be constrained to sell aforesaid secured assets for
realizing the dues and take other measures as deemed fit as per the
provisions of the aforesaid Act and Rules.

Thanking You,

Yours Faithfully,

CHIEF MANAGER/AUTHORISED OFFICER

Recovery Section, Reglonal Office

T W

(po R R e L]

Y Canara Bank

B Cne plinria Umdn g ey

Plot no. 39, 15t Floor, Near Bohra Hyundal,
Meelam-Bata Road, Faridabad

POSSESSION NOTICE [SECTION 13{4)] (For Immovahle property)

The undersignad being the Authonsed Ofcer of the Canera Bank wnder Securitisation And
Racanstruchion ol Financial Assats and Enfarcament of Securty interast Act 2002 (Act 54 of
2002] hersinatter referred to a3 “the AcE) and in exercise of powers confered under S2ction
13012} read with Bude 3 of the Secunly interes! {Enforcament) Bules 2002 kssued a Demand
Motice dated 05052026 calling wpon the borower Mis Mechalnist Industries {Bomower),
Mrs. Seema Choubey Win Sh. Sushesl Kumar Coubsy  [Proprietor of Mis Mechalrusl
Industries), Mr. Sushesl Kumar Choubey Sio Sh. Chandar Sheidar Choubey {Guaramor)
andd Mr. Fanish Choubey Sfe Sh, Susheel Kumar Choubsy[Guarantor) fo repay the amaunt
mantioned m the notice, baing Rs 2,41,12,100.13 | Two Crore Forty One Lakh Twelve
Thousand One Hundred and Paisa Thirteen only) for MSKME QCC Limit and 1erm koan,
plies interast tharaan within B0 days from the dabe ol recspl of the sad nabee,

The borrewsr hawing failed 1o repay the amount. notice iz hereby given 1o the Bormower and
the pubss in general ihil the undersigned has Symibalic physical possession of the propery
described herain below in exercize of powers conferred on hem / her underseciion 13 (4] of
the said Act, read with Rule 8 & 9 ofthe seid Rule on this 11th day of June of the year 2026,
The barrower in particular and the public ingenerad are heraby cautionad nol io deal with the
progerty and any dealings with the property will be subjec to the charge of Canara Bank for gn
amouniof Bs 241,12 100.13 and inleresl iheraan,

The borrower's atlention is invited to the provsions of Section 13.08) of the Azt in respectof
birme gwvaitable, loradeem the secured assais.

Description of the immovahble Property
Industrial Plol bearing Mo 15, Block B admeasuring 652 Sg, yards (546 Sguare meders) in the
Industrial Colony known 23 Fandabad Induzinial Town [FIT) Sector 57 Faridabad Haryana as
per Conveyance Deed Mo 11526 Dated 18.03 2013, Lengih of the Plot = 30 Meler Breadih of
Flat = 14 Meter Area 546 Sgmirs = £53 59 ywds Bounded asunder; Maorth ; Plgt Ma B-16 South
{PlotNo R-14 East: 15 Meter Road, West  PlolhNo R-3

Date : 15.07.20%

Authorised Officer,
Placa: Fardahad

Canara Bank

PUNJAB NATIONAL BANK

=
JSW steel Limited

CIN : L27102MH1994PLC152925
Registered Office: JSW Centre, Bandra-Kurla Complex, Bandra (E), Mumbai - 400 051
Tel.: 91 22 42861000 Fax: 91 22 42863000 Email: jswsl.investor@jsw.in Website: www.jsw.in

Extract of Standalone Financial Results for the quarter ended 30 June 2026

(% in crores)

Particulars Quarter Ended Year Ended
30.06.2026 31.03.2026 30.06.2025 31.03.2026
Unaudited Audited* I Unaudited* Audited*

Total income from operations 35,539 36,245 31,820 1,33,407
Net Profit / (Loss) for the period (beforeTax, Exceptional) 3,792 3,063 2,977 9,552
Net Profit / (Loss) for the period before tax (after Exceptional) 3,792 2,917 2,977 9,065
Net Profit / (Loss) for the period after tax (after Exceptional) - 2,826 2,156 2,217 6,712
Total Comprehensive Income for the period[Comprising Profit -

| (Loss) for the period (after tax) and Other Comprehensive 3,522 1,882 2,159 6,882
Income (after tax)]

- Paid up Equity Share Capital 244 244 244 244
Paid up Debt Capital # 6,750 6,750 11,625 6,750
-Reserves (excluding Revaluation Reserve) - 91,524 87,958 84,153 87,958
Net Worth - 82,859 79,997 76,417 79,997
Earnings Per Share ( T 1 each) (not annualised):

Basic (3) 11.58 8.83 9.09 27.50
Diluted (3) 11.56 8.82 9.07 27.45
Capital Redemption Reseve 774 774 774 774
Securities Premium 7,742 7,742 7,742 7,742
Debt Service Coverage Ratio (in times) (Not annualised) 1.33 5.03 1.87 2.38
Interest Service Coverage Ratio (in times) (Not annualised) 4.97 I 6.72 I 4.73 I 4.31
Debt-Equity Ratio (in times) 0.77 0.76 0.78 0.76

# represents Listed Debentures

*Pursuant to Merger of three wholly owned subsidiaries, the previous period numbers are restated.

Extract of Consolidated Financial Results for the quarter ended 30 June 2026

(% in crores)

. Quarter Ended Year Ended
Particulars
30.06.2026 31.03.2026 30.06.2025 31.03.2026
Unaudited Audited Unaudited Audited
- Total income from operations 47,364 51,180 43,147 1,85,470
- Net Profit / (Loss) for the period (beforeTax, Exceptional) 6,160 4,489 3,072 11,891
| Net Profit / (Loss) for the period before tax (after Exceptional) ' 6,160 22,377 3,072 29,250
' Net Profit / (Loss) for the period after tax (after Exceptional) . 4,696 19,243 2,209 25,508
| Total Comprehensive Income for the period [Comprising
Profit / (Loss) for the period (after tax) and Other 5,514 18,400 2,143 24,660
Comprehensive Income (after tax)]
' Paid up Equity Share Capital 244 244 244 244
' Paid up Debt Capital # 6,750 6,750 11,625 6,750
' Reserves (excluding Revaluation Reserve) as on 1,05,260 99,748 81,320 99,748
' Net Worth 97,553 92,862 73,637 92,862
Earnings Per Share ( % 1 each) (not annualised):
Basic (3) 19.05 67.07 8.95 91.43
Diluted (%) 19.02 66.94 8.93 91.25
. Capital Redemption Reseve 774 774 774 774
. Securities Premium 7,720 7,720 7,720 7,720
Debt Service Coverage Ratio (in times) (Not annualised) 0.7 3.13 ' 1.79 2.09
Interest Service Coverage Ratio (in times) (Not annualised) 7.08 5.08 3.78 3.67
- Debt-Equity Ratio (in times) 0.61 0.91 1.15 0.91

# represents Listed Debentures

Note: The above is an extract of detailed format of quarterly / yearly Financial Results filed with Stock Exchanges under regulation 33 of the SEBI (Listing and
other Disclosure Requirements ) regulations ,2015. The Full format of quarterly / yearly Financial Results along with other items referred in regulation 52(4) of
the LODR Regulations are available on the Stock Exchange Websites (www.bseindia.com & www.nseindia.com) and Company’s Website (www.jsw.in) and can

also be accessed by scanning the following Quick Response Code.

Date : 17 July 2026
Place : Mumbai

For JSW Steel Limited
JAYANT ACHARYA
Jt. Managing Director & CEO

epaper.ﬁnancia!express.mn’ ® o

| Ministry of Environment & Forests (MOEF) regiatered Purchasers/Firma, as recyclers!
| re-processors Tor used oil, ara inviled to alland the E-Auclion for Purchasmg. of used
| oil through bidding, conducted by General Stora Depol, Northern Railway,
| Shakiebast, Delhi-34 on 20,07 2026 a1 10.30.4.M

15 No.: 1, Lot Mo.: 4-2026-27-ELE-GZB, Description: Used Mixad O with M.5.
| Dirurms d0reem with Ol ﬂm‘;ﬁ:ny-?l]ﬁ B Apperond, | on A s VWnen |5 Basis 5okl along
with Drums. Drum Gty -100 Mos. A5 # 5. Location:- Lying Mear Machine Shop in
| Eletric Looo Shed, Ghaziahad, Qty.: 100 Noa_

| Raitway reservas the righd to cancal the E-Auction for used oil onthe said date wilhout
! assianing any reasons therecf. Unsold Materal (Used OIl, i any} shall again be put up
| Far gade in ensuing E-Auction. The detail of Lols/Qty, are available on websile
| weerwlireps.gowvinin auction catalogue Dated 2907 2026,

SERVING CUSTOMERS WITH A SMILE 247TR/P026

Piccadily Agro Industries Limited

CiM: LOT115SHRA1S04PLCD32244
REGD, Office: - Village Bhadson, Umri Indri Road, Tehsil Indri, Karnal
Dist. Haryama 132117; Email ID: - piccadilygroup34@irediffmall.com

Mofice i hareby givan that tha follewing share cerificats {z) =aued by the company are sfated to b
lostimisplaced and he ragisterad holdars tharact have appded o tha company for the issus of
dupleale shang Certificate

[s. | Follo | Wameof the holder/ | Certificate Nojs) Distinctive Mefs), | We.of
Mo [ ND. puarchaser|s) | shaes
1 | D01 | RAM S AHWA | HAI07 - 411 71303921 - 4420 | 500

153609 25764371 - 4870 | 500

160295 BOTFEA4] < 1940 1000

2 | 14803 SURA) BHAM E?EED - 137883 | 236922H - 2620 400
GUPTA _155163 _| 26273271 - 3670 | 400

161634 STrs0441 - 1240 B0

The pulilic s haraby warmed. against purchasng of dealing in ary way with the above shara
carlificabe, Any persan (5) who hasfhave arry caimis) whh the compary in respact of the sakl shara
cariiicates shawdd lodge spch dams at its registarad offica & the addrass given above within 15
days of the publication of thes nolice aflar which no claim will be enleraired and tha compeny will b=
= ol e | i i 1 oy il

pracedd wif lssuancs of dupicate shans cerliicates Piceadlly Agro Industries Limisd

Date : 1B/ADTEH02E 0
Place : Chandigart Company Secratary

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

REFUBLICATION OF FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
TASTY DAIRY SPECIALITIES LIMITED

MANUFACTURING MILK AND MILK BASED PRODUCTS
AT JAINFUR, KANFUR DEHAT, UP

364 af the fnsolvency and Bankruplcy Besard of India
g for Corporate Persong) Regelations, 2016)

{Under sub-regulation (1] ol regudati
{Inznlwancy Resolulion Py

RELEVANT PARTICULARS
TASTY DRIRY SPECIALITIES LIMITED
Gl ;L1 8L 9e P C0 1 A543
| PAN : ARAGTESIEH _
-3, PSR Industra frea, Jesmpor, Kangur et
| Ustar Pradesh, India, 209311
hefipast s asavdalny. com
| B3, UPSID Indusiral fires, Janpur, Kanpur Gehat
| Littar Pracesh, Indla, 209311
Processing Faslib ol &5 Lakh Litres of Blk
Fer Lay
| Ag per Audged francal Statament | Aevenue
Rz d.44 Crones in 2024-25
Fa 30056 Crores in 2023-24
| Az 11143 Croves in 2002-23
| Mane as of date as informed by the management
The infarmabon an ke abtained from Aesclsion
Profesgional Ehrough emad
tactydadry. [bedgmall.com
List of Creditars {70 and 0G ) can be wewed fram
tha helow link . ittgs:iibe . gov. infen/ckaims front-
| claim-dotaits 23232
The information can be obtained from Resclution
Professional through amed
tastydairy ibodgmail. com
| 02 08202 *

1, | Mame ol e Garporale Do
along vaith PAN & CINSLLP Mo

7 | Ardreas of the Registerad Oftice

3. | URL of wehsite
4, | Dieftnis of place whare meajoity of
| fwrd 5008 .1_IE lncated
h instalie GRADIY af main promecs
AEMICES
6. | Guantty and value of man products!
soid In last tinannal Wear

7. | Number of EmployeesWoekmen

8. | Further detailz Inchifing Lt avallabla
financizl skataments [with schedudas)
of two vaars, list of cradings are
avaiiaide at LIRL

4. | Enghility for resnlution apglcants
under Sactinn 25 ¥} {7} of the Code
is avaiiabde at AL

. | Last date for receipt of expression

| of infees|

11. | Dizte of E=sue of provesiona Bst ol

| prospeciive reselution applicants

12 | Last date tor submission of

| objections to provisional list
13. | Dt of =sue of final kst of
| prospective rsolution applicanis

14. | Date of =50 ol information
memorandum. evaluation matris and
request for esolution plans o

| prospocine msclulion applicants

15. | Lt dabe tar subenission of resaluticn
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DEMAND NOTICE

ANUH PHARMA LIMITED

CIN: L24230MH1960PLC011586
Registered Office: 3-A, Shivsagar Estate, North Wing, Dr. Annie Besant Road, Worli, Mumbai - 400 018
Phone: +91 22 66227575; Fax: +91 22 66227600; Email: anuh@sk1932.com;
Website: www.anuhpharma.com

NOTICE TO THE MEMBERS OF 66™ ANNUAL GENERAL MEETING

Notice is hereby given that the 66" Annual General Meeting (“AGM”) of the Members of the Anuh
Pharma Limited will be held on Wednesday, 12" August, 2026 at 04:00 p.m. (IST) through Video
Conferencing (“VC”) | Other Audio Visual Means (“OAVM”), to transact the business as set out
in the Notice of the AGM together with the Explanatory Statement, in compliance with the provisions
of the Companies Act, 2013, the Rules made thereunder and the Securities and Exchange Board
of India (Listing Obligations and Disclosure Requirements) Regulations 2015 (“SEBI Listing Regulations”).

The Notice of the AGM and the Annual Report for the Financial Year 2025-26 will be sent only by
electronic mode to those Members whose e-mail addresses are registered with the Company,
Registrar and Share Transfer Agents (‘RTA”) or the Depository Participants(“DPs”), as applicable.

The Notice of AGM and Annual Report for the Financial Year 2025-26 will also be available on the
Company’s Website and can be downloaded at www.anuhpharma.com, on websites of the recognised
Stock Exchange BSE Limited www.bseindia.com and National Stock Exchange of India Limited
www.nseindia.com, and on the website of Bigshare Services Private Limited at
www.ivote.bigshareonline.com.

REMOTE E-VOTING AND E-VOTING DURING AGM:

In compliance with the provisions of Section 108 of the Companies Act, 2013 (“The Act’) read with
Rule 20 of the Companies (Management and Administration) Rules, 2014 and Regulation 44 of SEBI
Listing Regulations, the Company is pleased to provide its Members the facility to exercise their right
to vote electronically on all the resolutions set out in the Notice of the AGM.

(@) The Company is providing remote e-voting facility to its members to cast their vote by electronic
means on the Resolutions set out in the Notice of the AGM

(b) Cut-off date : Wednesday 05" August, 2026

(c) Day, Date and time of commencement : Sunday, 09" August, 2026 from 9.00 a.m. (IST)
of remote e-voting

(d) Day, Date and time of conclusion of
remote e-voting

. Tuesday, 11" August, 2026 till 5.00 p.m. (IST)

The remote e-voting module shall be disabled immediately after 5:00 p.m. (IST) on Tuesday,
11" August 2026, and remote e-voting shall not be allowed thereafter.

Members attending the AGM through VC/OAVM who have not cast their votes through remote
e-voting shall be eligible to vote electronically during the AGM.

The instructions for remote E-voting and for casting the vote through e-voting system and during the
AGM are provided in the Notice.

A person, whose name is recorded as on the Cut-off date, i.e. Wednesday 05™ August, 2026, in the
register of members or in the Register of Beneficial Owners maintained by the Depositories, shall be
entitled to avail the facility of remote e-voting during the AGM.

Any person who acquires shares of the Company and becomes a Member after dispatch of the Notice
of the AGM and holds shares as on the Cut-off Date, i.e., Wednesday, 05" August 2026, may obtain
the login credentials and follow the procedure for remote e-voting as provided in the Notice of the
AGM.

Pursuant to Section 91 of the Companies Act, 2013, notice is hereby given that the Register of
Members and the Share Transfer Books of the Company will remain closed from Thursday, 06" August
2026 to Wednesday, 12" August 2026 (both days inclusive) for the purpose of the 66™ Annual
General Meeting and determining entitiement to the final dividend for the Financial Year 2025-26, if
approved and declared at the AGM.

Manner of registering / updating e-mail address:

In view of the above, the Members are requested to note that, if you have not registered your email
address with the Company/RTA you may follow the below mentioned process for obtaining the login
details for e-voting:

UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH RULE 3 (1)
OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.

The undersigned is the Authorized Officer of Satin Housing Finance Limited under The
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (the said Act). In exercise of powers conferred under Section 13(12) of the said
Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer
has issued Demand Notices dated given below under section 13(2) of the said Act, calling
upon the following Borrower(s) (the “said Borrower(s)"), to repay the amounts mentioned in

the respective Demand Notice(s) issued to them that are also given below.

In connection with above, Notice is hereby given. once again to the said Borrower(s) to pay
the due amount mentioned in the notice dated given below under sec. 13(2), within 60 days
from the publication of this Notice, the amounts indicated herein below, together with further
interest as detailed in the said Demand Notice(s), from the date(s) mentioned below till
the date of payment and/or realization, payable under the loan agreement read with other
documents/writin%s. If any, executed by the said Borrower(s). As security for due repayment
of the loan, the following assets have been mortgaged to Satin Housing Finance Limited by
the said Borrower(s) respectively.

Demand Notice Date & Amount
Due in Rs.

Sr. Name of the Borrower, Co-Borrower R/o & Loan
No. Account No.

13.07.2026
Rs. 4,06,073/- (Rupees Four Lakh
Six Thousand Seventy-Three
Only) as on 09.07.2026

1 | 1. Gaurav Yadav S/o Tika Ram Yadav (Borrower)
2. Teekaram Yadav S/o Malkhan Singh
(Co-Borrower), 3. Krishna Devi W/o Tika Ram
Yadav (Co-Borrower) All R/o: H. No. 837, Agrasen
Dharamshila, Khurja, Bulandshahr, Uttar Pradesh
-203131.

Loan Account No. - LABLS0122-00004194

DESCRIPTION OF THE IMMOVABLE PROPERTY:- House No. 454 (as per Technical Report),
admeasuring 22.30 sq. yds. i.e. 18.65 sq. mtr., situated at Mohalla Laxman Ganj, Khurja,
Pargana & Tehsil Khurja, Dist. Bulandshahr. BOUNDED AS UNDER- EAST: Property of Rajveer
Singh (Side 10 ft.), WEST: House of Ganha Singh (Side 9 ft. 7 in.), NORTH: House of Ranveer
Singh (Side 20 ft. 9 in.), SOUTH: Road 12 ft. wide (Side 20 ft. 3 in.). Registered on 24.07.2002,
in Book No. 01, Vol. No. 2504, SI. No. 2769.

13.07.2026
Rs. 6,19,435/- (Rupees Six
Lakh Nineteen Thousand Four

2 | 1. Akida Begum W/o Sattar (Borrower)
2. Mohd. Mehraj S/o Md. Sattar Salmani
(Co-Borrower) Both R/o: 12, Jamal Pura, Loni,
Ghaziabad, Uttar Pradesh - 201102. Hundred Thirty-Five Only) as on
Loan Account No. - LALOI10325-00013294 09.07.2026

DESCRIPTION OF THE IMMOVABLE PROPERTY:- A residential house admeasuring 40 sq. yds. i.e.
33.44 sq. mtr., out of Khasra No. 263, situated at Jamalpura Ashok Vihar, Vill. Loni (Chakbandi
Bahar), Pargana & Tehsil Loni, Dist. Ghaziabad, Uttar Pradesh. BOUNDED AS UNDER- EAST: Road
15 ft. wide, WEST: House of Abrar, NORTH: House of Nizam, SOUTH: House of Shahid. Registered
on 26.06.2024, in Book No. 01, Vol. No. 2296, Pg. No. 105-124, SI. No. 11924.

3 | 1. Yogesh Yogesh S/o Karm Singh (Borrower) 13.07.2026

2. Deepika Rani W/o Yogesh (Co-Borrower) Rs. 13,59,783/- (Rs. 1,39,118/-
Both R/o: Vivekanand Nagar, 1473, Vivekanand +Rs. 12,20,665/-) (Rupees
Nagar S.0., Ghaziabad, Uttar Pradesh - 201002. Thirteen Lakh Fifty-Nine
Loan Account No. - LAGZB0922-00005730 & Thousand Seven Hundred Eighty-
LAGZB0619-00000842 Three Only) as on 09.07.2026

DESCRIPTION OF THE IMMOVABLE PROPERTY:- Freehold Residential Property comprising
part of Plot No. 68 (Southern Side Portion), measuring 100 sq. yds. i.e. 83.61 sq. mtr., out
of Khasra No. 161, situated at Krishna Enclave, Gram Dasna, Pargana Dasna, Tehsil & Dist.
Ghaziabad. BOUNDED AS UNDER- EAST: Other's Plot, WEST: Road 20 ft. wide, NORTH: Rest
Part of the Plot, SOUTH: Plot No. 67. Registered on 05.08.2019, in Book No. 01, Vol. No.
16692, Pg. No. 139-182, SI. No. 6138.

If the said Borrowers shall fail to make payment to Satin Housing Finance Limited as aforesaid,
Satin Housing Finance Limited shall proceed against the above secured assets under Section
13(4) of the Act and the applicable Rules, entirely at the risks of the said Borrowers as to the
costs and consequences. The said Borrowers are prohibited under the Act from transferring
the aforesaid assets, whether by way of sale, lease or otherwise without the prior written
consent of Satin Housing Finance Limited. Any person who contravenes or abets contravention
of the provisions of the said Act or Rules made there under, shall be liable for imprisonment
and/or penalty as provided under the Act.

PLACE: UTTAR PRADESH,
DATE: 18.07.2026

Sd/-, Authorized Officer
SATIN HOUSING FINANCE LIMITED

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation B of the Insalvency and Bankruptcy Board of India
{|I"|5-I:I|'|'El'lﬂy' Resolution Process lor Corporate Persons) Regulations, 2016

For Physical shareholders | Members holding shares in physical mode, who have not registered /
updated their e-mail address with the Company, are requested to
registered / update their e-mail address by submitting Form ISR-1
(available on the website of RTA at www.bigshareonline.com) duly
filed and signed along with requite supporting documents to Bigshare

by email to investor@bigshareonline.com.

For Demat shareholders | Members holding shares in the dematerialised mode, who have not
registered / updated their e-mail address with their Depository
Participant(s), are requested to register / update their e-mail address
with the Depository participant(s) where they maintain their Demat

accounts.

The Company/RTA shall co-ordinate with the respective Depositories and provide the login credentials
to the eligible Members.

Tax Deducted at Source (TDS) on Dividend

Pursuant to the Finance Act, 2020, dividend income is taxable in the hands of the Members and the
Company is required to deduct tax at source (TDS) from dividend payable to the Members at the
prescribed rates under the Income Tax Act, 1961 (the ‘IT Act).

Members are requested to update their Residential Status, PAN, Category and other relevant details
with their Depository Participants or, in case of shares held in physical form, with the Company/RTA
by submitting the requisite documents in PDF/JPG format through e-mail to enable the Company to
comply with the applicable TDS provisions.

Help Desk for E-Voting

In case Members /investors having any queries or issues regarding remote e-voting may refer the
Frequently Asked Questions (“FAQs”) and the i-Vote e-voting module available at
https://ivote.bigshareonline.com, under “Downloads” section or may e-mail ivote@bigshareonline.com
or call 1800 22 54 22.

All grievances connected with the facility for voting by electronic means may be addressed to
Mr. Prashant Gaonkar, Manager E-Voting, M/s. Bigshare Services Pvt. Ltd., Unit: Anuh Pharma Ltd.,
Office No S6-2, 6 Floor, Pinnacle Business Park, Next to Ahura Centre, Mahakali Caves Road,
Andheri (East), Mumbai — 400093 or send an email to evcservices@bigshareonline.com or call
+91-22-62638200.

Attending the AGM through VC/OAVM

Members will be able to attend the AGM through VC / OAVM, through the platform provided by
Bigshare Services Private Limited. The login credentials and the procedure for attending the
AGM are provided in the Notes forming part of Notice of AGM.

Members who have cast their votes through remote e-voting prior to the AGM may also attend
the AGM through VC/OAVM; but shall not be entitled to cast their vote(s) again during the AGM.

For and on behalf of the Board of Directors of
Anuh Pharma Limited
Sd/-

Date: 18" July, 2026 Manan Vadhan

FOR THE ATTENTION OF THE CREDITORS OF

SVP INDUSTRIES LIMITED
RELEVANT PARTICULARS
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2401981
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